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IN THiE CENTRAL ABDIlNISTRATlyE TRI3UNAL
PRINCIPAL BENCH

N£y DELHI

***

Q.A. No. 1595/88 . Date of decision 14-1-1993

3h,P#N«Sharma •••• Applicant

y/s

U.O.I* & Ors, Respondents

COR AM

The Hon*ble nember Sh*I•K.RasQotrayPlember(A))

For the Applicant •••• v
I Son* for the either

Tor, the Respondents ••••• I party*

3UDGPIENT(0RAL)

(Ebelivered by Sh.I.K.Ra3gotra,Meraber(A))

Petitioner Sh»P*N•Sharma and others

numbering 303 have prayed for direction to the

resp-ondents to extend the order of payment of

Overtime wages 6y taking into consideration the

amount of interim relief together with the pay,

and further extend the benefit of the order passed

by the Hon*ble Tribunal of Madras in OA No.608/86.

2- , Riespondents in their counter affidavit
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filed by Sh.H,K.Narula,Beputy General Wanager(A)

ha\/e submitted that all the sroployees of tha factory

including applicants have been paid their dues on

account of Overtime duly taking into the consideration

the interim relief. This position seems to also find

support in the fact that none is present on behalf

of the petitioners, as they have been provided tha?

relief prayed for. This D.A. is,therefore, dismissed

as infructuous. No costs.
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